
ACT No. V. O F  1851. 

Passed by the Hosyble the President of the Council of India 
9 in Council on tlre 6th June 1851, zuiilc the nsse~zt of 

the X o s t  Noble the Covernor General of India. 
/ 

F o r  relief of certain suflerers by the Znsolvency of Sir Thomas Turton, 
Baronet. 

,WHEREAS, under i n  Abt of Parliament passkd in the fortieth year 
of the Reign of King George the Third, entitled c c  'an Act for establishing 
further Hegulations .for the Government of the British Territories'in 

d 
India, an& 'the better Administration of Justice 'within the same," 'Sir 
Thomas Edward Mitchell-Turton, Baronet, as Registrar of the~Eccle6iBs- 
tical Court at Fort William i n  Bengal, was empowered to administer t o  

the Estates -of all British Subjects dying intestate within the said 

Presidency of Fort William in default of any claim made and established 

on behalf of ally next of kin or Creditor to the deceased ; And *whereas 
tlie said Sir Thomas, on or about the 25th day of .February 1848, resigned 
the Office of Registrar of the said Ecclesiastical Conrt, then being in- 
solveot, and unable to pay several large sums of money due to the owners 
of stmdry Estates to which lie had administered or had assumed to ad- 
minister under the power vested in him by the said Act, and also other - 
sums of money due to the owners of sundry Estates of which he had 

b taken 
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take11 charge as s ~ ~ c h  Registrar, altllough on account of the small val~le 
thereof or otherwise, no Letters of Administration of the last mentioned 
Estat.es . . . .  were granted to him, and also other sums of money belonging, 
either to suitors of the Supreme Court of. ~udicatilre:. a t  Fort William in' 

, 

Bengal, or other persons for whose benefit a trust was created in the said 

. , Sir Tho,mas, b y  'reason of his, holding t 

- ' Court, . , on its Ecclesiastical, Equity a 
under . . .  Act XIX. 1841, or as 0;fficial 

, .  <. . . . . . 
. . I  . . .  

(, . . .  . .  . . . .  . . . . . .  . - \ .  '> I 

. ,- ..... :. :.. . . . .  ~ n d  whereas, i n .  order to. 
: . . . . . . . . .  . . . . .  

in respect.of - .  . the said . . . .  several particulars. o . . .  

. . were, Zppointed by all, .g~dor 'under the 
*. .+ 

..J,u.dicatu.re - z ., at .Fort . . .  William, b 
' . : 

hsd; re$r[ therein to the Court; 

And whereas the said Comrni 
.A .; ....... . . . .  

C a ~ ~ t ; ; b ~ i t r i ~ ' ~ d a t e : t h e  25th J a  
$he. s.aid Court, whe;r&y they reported 

. mitted to. them as. aforesaid, sett. 
and'also in certain Schedrdes t'hereunt 
(:D,), (E;):and (F) . respectively the ilam 

&togs: and. other. pensons. to w 
honey, or seoui?ities for money. a 

.. ,.. - . ,  
.. , 

. . .  . . . . .  ., . 2 . >  . . .  . . . . . . . . .  . . .  

. . . ,- . .  - . - , - .-&nd - ?j&ereas, it :is deeme 
jnso-li.ency;.of . . t h e  said Si r  Thomas E 
bursed their 'several losses out ' of ' the: acaumulated -produce. of l certah 
unclaimed Estates; n:ow in  the 

ttator General, due-prov.ision. being rn-add for sec 
- rightful claimants thereonto, if any shall hereaft 

as: follo~ws :: - . : . . . . .  . . .  , 
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. . .  

- 

.. . . . . . . . . . . . . .  
. . . . 
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I. The net proceeds of all Estates' to which the Registrar of the 

said Ecclesiastical Court has administered in right or under colour of his ' 
office under the said Act of Parliament, arid which from the official 

books and accounts of the said Registrar appcor to have been in the \ 
custody or control of the said Regist,rar ready to be distributed before the i +) first day of January 1836, and to have been since that time 'unclaimed 
and now to continue unclaimed in the custody or controld of the Adhi- 

nistrator Geneial in Bengal in right-of his office under Act VII. 1849, 
and also from time to time the net proceeds ofall Estates to which the said 
Registrar or the said Administrator ' General under the said Act VII.  

'1849 has administeted, or to which the said Administrator+Generdl shall 
hereafter administer, and which shall in like manner appear to:have con- 

tinuea for fifteen years in his custody or control unclaimed shall be 
transferred and paid, as the same respectively ' accrue, to thc Sub-Trea- 
surer of the East India Company at Fort William. in .Bengal, and be 

shall-be a full indemnity and dischdrge to the said. Administrator Ge- 

7 
-da~ried ta the.ac8ount and credit of the East .Jlndi$ Oompany for $he ge- , 

neial purposes of Governnient, and thesreceipt bf+the-.said Sdb-Treabnrer ; 

...-,.-.-h>-.+w?&.~-.%&v- 
. . , .  . 

. , lierhl-'foi any such .p,ayrnent,;l..:cl--~ -,.... -.c+~~> 
. . . .  i c  . +-w+-.-,,...c,, . ; . .  

. . .  . . .  . . . .  > hs-*.-<"m".y-:r-'.-:' . .. . . . . . .  
-:--""9---- . . . . . . . .  : . .  .~ , . . 

- ,  
. . . . 

. . 

E 
: II. If -ahy: daim. shall be  hereafter made' to any;part, afthehe$ pro.- 

e e d s  ' of :an$ Estate :so : transferred; an.@ paid to the adcbuntand; 6reait *. of 
' the ~ k s t ~ i d i a  Company, aiid estdbliohed' :to the ~,at;isf&ion- of $be Ad- 
rninistfetor Gerieral an& ~ccountant  to the  Gov.e.rnment of Bengdfor. 
the  time being, the said Accountant shall direct the S~b-Tr.e.as~rer to re- 
. . 

pay, and the Sub-Treasurer shall thereupon repay the  principal sum so 
p i id  or represented by the Securities SO tiansferred, or so much thereof 
bs!,&all appear to bc duc to the claimant out of tho ~monics of the East 

. India 'Company in his custody. If the claim is not  established to the 

. satisfaction: of the said Administrator General and Accountant,-.the 
claimant may apply by petition to the said Supreme Court against the 

! East . 
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East India Company and Administrator General, for the time being ; and, 
after takir~g evidence either orally or on afkidavit in a suminary way as. 
the Court shall think &, the Court shall make such orders on the.peti- 
tion as justice requires, which shall be binding on all parties to the suit. 

: 111. T h e  Accountant to  the Government, of Bengal is authorized 
and- required from. time to time to direct the Sub-Treasurer to pay, a i d  
the Sub-Tieasuter shall thereupon pay; out of the nionies of the East. 
India .Companyin:his custody, such sums aswill be sufficient to pay- off 
andjdischarge -to: :s~ch~persons as shall appear 'td be: entitled thereunto; 

&:the lawful repre$,entatives o f  the idtkstates &nd otkeis irained in t h e  
Schedules A , )  (33,) , - (D,) annexed to thelsaid Report, and also-to 
the :!suito& and: other& persous :entitled. to the :Bquity Deposits. ahd Trust 

monies in the ;Su.its . .and under the trusts na!ihed ,Tii &e:~:ch'edules :(I3 j. 

and.. {I?) annexed ' t o  t h e  said Report, and  otlier deposits .: and.%rust 
mgjni& .(if .any) p a i d o r  intrusted 'to the-. said; 'sir Thomas bjror,der 

na$aim.~,C.oondo, ' of whkh the -.said. Stir lxdm-as-. &as Cul;aht:.und&- .Act 
1.; 

XIX.  1841, the several principal ;sums of money ~which:,.upon: ttie finak. 

I adjustment of the accounts of their several claims and estates, shall ap- 

# pear tohave been due to them respectively from the'said Sir'Thomas on 

: ihe  95th day:af February 1848,: and to b e  then still:due and unsatisfied;. 
ahd also the balmce due by the  said Sir Thomas. t o  Government in re$- 

: t pect:of Gourt feesreceiv& by him as Registrar of the said Court, butnoe 
/ abcounted for by him to Government. 
\ 

Cnloutta, 1851 :--Pii~~ted nt the Bengal Mll~tary Oiphan Prcss, by W. Palmer. 


